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ORDER
(DATE OF HEARING : 26.5.2005)

Heard Shri Amit Kapur, Advocate for the applicant and Shri Hemant Sahai,

Advocate for the Central Transmission Utility (CTU).
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2. The counsel for the parties have proposed to file their written submissions

within one week. Let the written submissions be filed latest by 3.6.2005.

3. It has been submitted on behalf of the CTU that construction of WRSSS-II
(excluding sub-stations, extension in existing sub-stations and provision for
ICTs/Reactor) is proposed to be undertaken through the Joint Venture, the partner for
which is yet to be selected by the CTU. It is further submitted that in case suitable JV
partner cannot be found or JV company is unable to obtain transmission licence from
the Commission, the construction of the entire WRSSS-II, including sub-stations, etc,
shall be undertaken by the CTU. We direct the CTU to file an appropriate affidavit by
3.6.2005 on following two counts:

(a) Date by which the cost of construction of WRSSS-II shall be finalised by

the CTU, and
(b)  Time within which a final decision regarding project execution, that is,

whether by CTU or JV, to be followed, shall be taken.

4. A further view in the matter shall be taken after consideration of the affidavits

that may be filed by the parties in accordance with the preceding paragraphs.

Sd/- Sd/- Sd/- Sd/-
(AH.JUNG)  (BHANU BHUSHAN)  (K.N. SINHA) (ASHOK BASU)
MEMBER MEMBER MEMBER CHAIRMAN

New Delhi dated the 26™ May, 2005



